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TBE JAMMU AND KASHMIR AGRICULTURAL INCOME 
TAX ACT, 1962. 

Act No. XXI of 1962. 

[Received the assent of the Sdm-i-Riyasat on 18th July, 1962 and 
pdilished in Government Gazette dated 21st July, 1962.1 

An Act to provide for the imposition of a tax on agricultural income. 

Be it enacted by the Jammu and Kashmir State Legislature in 
the Thirteenth Year of the Republic of India as  follows :- 

CHAPTER I 

PRELIMINARY 

1. Short title, extent and commencement.--(l) Th:s Act may 
be called the Jammu and K&mir Agricultural Income Tax Act, 
1962. 

(2) It extends to the whole of the State. 

11(3) It shall come into force Mtb effect from 1st day of 
April, 1965.1 

2. Definitions.-In this Act, mless the context o t h e d s e  requires,-- 

2 [ ( I  ) "agricultural income" means- 

(a) nnv rorlt or income derived from land which fs eiher 
~ s s ~ ~ s s ~ ~  to 1iv.r: rcvenue or subjected to a local rate 
assessed and collected by the officer of the Government 

1 as such, and is used for :- 

I (i) cultivation of saffron ; 

- 
1. Sub-section (8 substituted by Act Nai XV of 1985. 
2. Sub-section (1) substituted by Act No. XVIII of 1962 





(6-b) "Hindu undivided family" means a Hindu undivided 
family governed by the NLitakshara School of Hindu Law ;I 

(7) "perc-n" means an individual or association of individuals, 
owning or holding property for himself or for any other, or partly 
for his own benefit z,id partly for that of another, either as 
ovmnr, trustee, receiver, manager, administrator or executor OP 

in any capacity recognised by 12w, and includes an undivided 
I$indu family, firm or company but does not include a local 
authority ; 

(8) "prescribed" means prescribed by rules made under this 
Act ; 

1 f(9) "previous year" means the twelve months ending on the 
31st day of March preceding the year for which the assessment 
is to be made, if the account. cl the assessee have been made up to 
a date witkin tko sai.2 year then at the option of the aFsessee, the 
12 months ending on the date on which his accounts have been 
so made up : 

Provided th-t where an asse,-?.-. I-.DS exercised his discretion 
that ir !-is r x e  the term "previous year" shall be taken as the 
period of tnrz've mo-ilths. ending on a particular date, he shall not 
be entilled i n  vary ihe iLL~rnizg ~f :kt te= '-previous year" 
except wit:? tile c~nzent  of the R ~ S S Z F P E ~  aiithrity and upon 
such conditions as the assessing authority may think fit to 
impose ;] 

@!(lo) "registered firmv means a firm registered under the 
provisions of section 6-A of this Act ; 

(11) "total agricultural income" means the aggregate of the 
amounts of rqricult~nral income as determined in the manner laid 
d ~ w n  in this Act ; 

(12) "receiver" used with reference to the receipt of agricultural 
income by a Derson shall include- 

(i) re?:.:?: by an agent or servant on behalf of the principal 
or master respectively ; 

--- 
1. Clause (9) substituted by Act No. XVIII af 1966. 
2. Clauses (10, (11), (12) and (13) inserted ibid. 
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(ii) receipts by other persons which are deemed to be his 
receipts under the provisions of this Act and shall also 
include receipts of agricultural income by way of adjust- 
ment of accounts with any other person ; 

(13) "unregistered firm" means a firm which is not a registered 
firm.] 

__C_ 

CHAPTER I1 

3. Charge of agricultural income tax.-Agricultural income 
tax at the rate or rates specified in the Schedule shall be charged 
for each year in accordance with and subject to the provisions 
of this Act and the rules framed therenuder on the agricultural 
income of the previous year of every person : 

1 [Provided that such tax shall not be payable by a person 
whose agricultural income of the previous year does not exceed 
rcpees six thousand] : 

2EProvided further that such tax shall not be payable by a 
Hindu undivided family whose total agricultural income of the 
previous year does not exceed rupees eight thousand.] 

3 [4. Determination of sgricoltural income.-(1) The agricultural 
income mentioned in section 3 shall be deemed to be 4[the sum 
received, accrued or arisen] in the previous year on account of 
agricultural income after deducting an amount equivalent to 
twenty-five per cent of such income : I 

Provided that in the case of an assessee who produces com- 
plete accounts which are found to have been properly maintained 
by the assessing authority, the following amounts shall be 
deducted, if so requested by the asseseee, instead of the amount 
of 25% mentioned in this sub-section :- I 

(a) the sum actually paid in the previous year as revenue to 
the Government or as rent to the landlord or any local cess 
or rate, in respect of the land from which such agricul- 
tural income is derived ; I 

1. Proviso substituted by Act No. XV of 1965 
2. Second proviso substituted by Act No. X\ 111 of 1966. 
3. Sub-section 4 (1) substituted by Act Na XV of 1965. 
4. Substituted by Act Ek XVIII of 1966 for ?he sum realised." 
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(b) interest paid on any amount borrowed and adually spent 
on any capital expenditure incurred exclusively for the 
benefit of the land, from which such agricultural inconle is 
derived ; 

(c) any interest paid on any mortgage or any other kind of 
debt or any interest paid on other capital charge incurred 
exclusively for the purpose of acquiring the property 
from which such agricultural income is derived ; 

(d) depreciation at the rate of 570 on any machinery or plant 
purchased or acquired exclusively for the benefit of the 
land from which such agricultural income is derived or for 
the purpose of deriving suck agricultural income 
therefrom : 

Provided that the aggregate of all depreciation allowance 
made under this Act shall in no case exceed the o~iginal cost of 
such machinery or plant of the assessee ; and 

(e) any other expenditure incurred by the assessee not being 
in the nature of capital expenditure or personal expendi- 
ture, laid out wholly or exclusively for the purpose of 
deriving such agricultural income from such land.] 

(2) In computing the agricultural income of any individual, 
there shall be included all such income as arises directly or 
indirectly- 

(i) to the spouse of such individual from assets transferred 
directly or indirectly to the spouse by such individual 
otherwire than for adequp-te consideration or in connec- 
tion with an agreement to live apart ; 

(ii) to a minor child, not being a married dac~g"ler of such 
individual from assets transferred directly or indirectly 
to the minor child by such individual otherwise than for 
adequate consideration ; and 

(iii) to any person or association of persons from assets 
transferred otherwise than for adequate consideration to 
the person or association of persons by such individual, to 
the extent to which the income from such aqsets is for the 
immediate or deferred benefit of his or her spouse or 
minor child (not being a married daughter) or both. 

- -  , - iri 
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5. Exclusion 04 ;";zooane from fn:st, ek.-i\.*;y inc ?PC dcr ved 
froxi property hc:G un2cr t r w h s  oolter legal obligation tsrholly 
for religious o: ciinritable purposes anu, in tde case of property 
so held in part ~::y ,or such purposes, the income appllcd or 
finally sct a?a-l Iar. a~plicaticlz theyet:), shall 're exempt from 
liability LO t,!x unclzr this Act. 

' am 1 f 
6. % -  ' ?'::3 

onrfs'iie the ~ 3 s e  of a ~y persm resir! o:.tsidz . . tl-P St? _ ;.:: :ci-7:;:-:I iscnnn(? accrr&g 0- a r ; ~ f ~ g  to such 
1,e;.?cn vil:~ther d;:crt!y n: i~~clireetly through or from an.. land 
in tl-c Shte  s' 2 1 1  be deir.:ed to be derived within the State and 
rhr-l ?se chargzable to agsi%ullrA n! inc+orne-tax in accordance with 
the prc~i-Ic:-,~ =if l+ is Cl-apter. 

i 
A .  ( i  ' ,- ?pplicatlcrr mzj be LLlnde to the assessing 

au:::osity c.2 '.-'-:If cf any Evm. r c nztiituted under an inztrilrnent 
01 partne: - , % -rl-: ,. , ,,fyin.: the i ~cividual shares of the partners, 

I for reg:.ir; * . ,  2 3sr the p-rr,sose of this Act. 

(;? The r y .  Zimtion l r l l  be made by such person or persons 
and at such t'i;nc ::~3 iha!l -antab suc3 p?,rti+lars and shall be 

, . in L -  1 - 2 3  1 :  I 8 :  vcAi4scl in such manner as may be 
pre:;crlSed and sk-tll J;e dealt tvith by the assessing authority in 
z ~ ~ c i i  manner as  1 ~ 7 3  be prescrll ed.] 

- " -. 
I. Section ti-A inserted by Act Na XVITI of 1965 
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CHAPTER 111 

ASSESSMENT AND EXEnlr TlON 

7. Return of income.-41) The asccssing a~t ' ;-- .  :17 sl7:>Il on or 
before the 1st day of April or on and such day as may be 
fixed by the f43vernment, give nstice by publication in 
tl 2 Governmest Gazette, and in such other manner as 
may be prczrr;!. ed requiring every person whose agri- 
cultural income during the previous year exceeded the 
rnaxirnum a~r;c:r!f .:?E:ie1l is nc' c'ilar~cabk to a::lculiural income 
tax, to furnish to ruch assessing authority and within such period, 
not being It:; ;"-,I- il,;rty days a§ rr_ay be specified i.n the notice, 
a return in the prec;f:ribccl f o ~ m  and ve~ified in the prescribed 
manlier : 

Provided that the assessing authority may in his discretion 
extend the date for the delivery of the rc!urn in t!:e case 01 any 
person or class of persons. 

(2) In the case of any person whose agrirt-itura? i ~ e o ~ r ~ c ?  is, in 
the opinion of the >.~e:sing authority, sucli .mount as to render 
such person liable to payinent of agrirultural income tax in any 
yens, he ;ray serve in that year a noti:'e in the prescribed form 
requiring such person to furnish within tuA period, not being 
less than thii ty Lays as mag be specified in the noiice, a reburn 
in the pr~scr"::cd lorm ;lad verified. in the prcr:ribed m-nller : 

Provided that the assessing aut1:ority may in his discretion 
extend the dale for delivery of the return. 

(3) If any person having furnished a return under sub-section 
(1) or (2) discovers any omission or wrong statement therein, he 
r n m  furnish a return or a revised return, as the case may be, at 
any ti-me before the assessment is made and any return so made 
shall be deemed to be made in due time under this section. 

8. Assessment.-(1) If the zcc-c.;ing a.i?hority is satkfied that 
a return made nrzde- section 7 is correct and complete, he shall 
assess tlie agricultural income of the assesqee and shall determine 
the sum payable by him on the basis of c.i?ci? return. 

(2) Xf the .?ssessing a~tkbosi t~ kas reason to believe that a return 
made under section 7 iq incorrect or inrnmnTi.+c? he shaIl serve 
on tbc pnXrcn ~ 1 - 0  5-im(?e ibe +.etvm a po4;rc - - l l : r i n ~  h h l  on the 
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date to be specified therein either to attend at the office of 
the assessing authority or to produce or to cause to be produced 
any evidence in support of the return. 

I 
(3) On the day specified in the notice issued under seb-section 

(2) or as soon afterwards as may be, the assessing authority, after I. 
l: 

examining such evidence as such person may produce and such 4 

other evidence as the assessing authority may require on speci- 
fied points, shall, by an order in writing, assess the agricultural 
income of the assessee and determine the sum payable by him on 
suck? assessment. 

I 1. [(4) If any p-rson fails to make a return quired by any 
notice, given under sub-section (1) or subsection (2) 
of section 7, or having made the return, fails to colnply 
with all the terms of the notice izsuc.d under sub-section (2) or to 
produce any evidence required under sub-section (3), the asses- 
sing authority shall make the assessment to the best oP his 
judgment and 2eterriiine the sum payable by the assessee on the 
basis of such assessment : 

I 
Provided that before making such assessment, the assessing 

authority may allow the assessee such further tirne as he thinks 
fit to make tl-e return or comply with the terms of the notice or 
to produce the evidence. 

1 
(5) Notwithstanding anything contained in the foregoing sub- 

section, when the assessee is a firm and the total income of the 
firm has been assessed under sub-section (1) or sub-section (3) or 
sub-section (4), as the case may be, then- 

(a) In the case of a registered firm, the sum payable by the 
firm itself shall not be determined but the total income of 
such partner of the firm including therein his share of 
his agricultural income of the previous year, shall be 
assessed, and the sum payable by him on the basis of such 
an assessment shall be determined : 

I 
Provided that if such share of any partner is a loss, it shall be 

set off against his other income : 

Provided further that when any of such partners is a person 
not resident in the State, his share of the agricultural income of 
- 
1. Sub-sections (4) and (5) inserted by Act No. XVIII of 1988. 

! 



AGRICULTURAL INCOME TAX AC T, 1962 77 

the firm shall be assessed on the firm at the rates which would be 
applicable i f  it were assessed 01% hinl personally and the sum so 
determinecl as payable shall be paid by the firm, and 

(b) in the case of an unregistered firm, the assessing authority 
may, instead of determining the sum payable by the firm 
itsell, proceed in the nunizcr laid down in clause (a) if, 
in his opinion, the aggregate amount of the agricultural 
income tax payable by the partners under such procdure 
would be greater than the aggregate amount which would 
be payable by the firm and partners individually if the 
firm were assessed as an unregistered firm.] 

1 [8-A. Notwithstanding anything contained in sections 7 and 8, 
the Commissioner may, in such circumstances, under such condi- 
tions and for sucl~ period as rnay be prescribed, permit any 
assessee applying in this behalf, to pay in lieu of the amount of 
tax payable by him under the provisions of this Act, a lump sum 
determined in the prescribed manner by way of composition and 
the cum so compounded shall he payable by assessee. 

8-B. Assessment after partition of a Hindu undivided family.- 
(1) Wiiere, at the time of making an assessment under section 8, 
it is claimed by or on behalf 01 any member of a Hindu undivided 
family hitherto assessed as undivided that partition has taken 
place among the members or groups of members of such family, 
the assessing authority shall make due inquiry into the matter 
and i f  a certified copy of a decree of a competent Civil Court for 
partition of the joint family property or a document purporting 
to show that there is separate possession and enjoyment of such 
property is produced, or in the case of a document other than a 
certified copy of decree, the assessing authority is satisfied that 
such document has been acted upon by the parties thereof, or if 
the assessing authority is otherwise satisfied that the I-Iindu 
undivided family hzs ceased to exist as such and the agricultural 
income is being enjoyed separately by the members or groups of 
the members of such family in definite shares, he shall in that 
case record an order to that effect : 

Provided that no such order shall be recorded until notice 01 
the inquiry has been served on all the members of the family 

1. Sections 8-A and 8-B inserted by Act No. XVIII of 1966. 

- -- -A&- 
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(2) Where such an order has been passed, the assessing authority 

shall make an assessment of the total agricultural income 
receive'! by or on behalf of the joint family as such, as if no 
partitic2 had taken place and each member or group of members 
shall, L-I addition to any agricultural income tax for which he or 
it may be separately liable, be liable for a share of the agricultural 
iilcorne tax on the agricultural income so assessed according to the 
portion of the jo; ?t iamily property allowed to him or it, and the 
assessing author',y shall make assessment accordingly on the 
varlaus mernbei:, and groups of members in accordance with the 
provisions of section 8 : 

I 
Provided that all the members or groups of members whose 

joint I; mily property has 52211 partitioned during the previous 
year shall be lial:le jointly and severally for the agricultural 
income tax ass2ssed on the total agricultural income received 
by or on behalf of i I e  joint favily as such up to the date of 
pax-tltion. 

I 
(3) Where sa.1, an order has not been passed in respect of 

a Hindu uncl:~~ided family hi'herto 2s-creed asunrli.~i,5-d, such 
family shall be deemed for the purposes of ilili; Act to continue 
to be a Hindu undivided family. 

d 9. Penalty for concc,, -,?:>:ni of inroln .-If an assesr'ng 
authority in the course of any proceedings before him under this 
Act is satisfied that the assessee has concealed the particulars 
of his agricultural income or bas deliberately furni~hed inaccurate 
p-rticul~rs of cll-h income and Ec?s thereby rc'urned it below its 
rLzl 2i:,,gnt, he n-ay dirent tkat the rEse,cFne s??!l, in addition to 
the agricultu~al income tax payable by him, pay by may of 
penalty a sum not excce?:ng the nl-r.oun,t of agricultural i n c o ~ e  
tax which would h ~ v e  been avoid--1 ;" *I-- ag~icultural income so 
returned by the assessee had been accepted as the correct income : 

l-':.~;~ded that no such order shall be mad 1 , unless the asscssee 
has been Feerd or  Fnev g i v o ~  rea?onAble opportunity of 
being heard : 

Provicled further that no prosecution for an offence against 
this Act shz!! !-q Lnstitl~kd in respect of the same facts on which 
a penalty has been imposed under this section. 

I 
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10. Notice of demand -- t !.,.;:I the assees'ng : Ila3 

determined the sum payable by an assessee unde;. section 8 or 
when an order has been passed under section 3 for the payment 
of penalty, the assessing authority shall serve on the assessee a 
notnce of demand in the prc;crikecl ;r;rin specfiy'ng separately the 
amount of tax and penalty. 

. \1) lily 11.  Appeal against asses:me:~i under th'!, 
assessee objecting to the amount or rate at which he Is assessed 
under section 8 or denying his liability to be assessed under this 
Act or objecting to any order against him 1 ruvlder sections 6-A, 
8-E and 91 made by the assessing authority may appeal to 
the appellate authority. 

(2) Every appeal u ~ d e r  this section shall be presented within 
the prescribed period, but the authority before wlroln the appeal 
is filed may admit an appeal after the e:;piraticn of the prescribed 
period if it is satisfied that the appellant had sufficient cause for 
not presenting it within the prescribed period. 

(3) Every appeal under this section shall be presented in the 
prescribed form and shall be verified in the prescribed manner. 

(4) In disposing an appeal, the appellate authority may- 

(a) in the case of an order of assccsment, confirm, reduce, 
enhance or annul the assessment cr  set aside the asFess- 
ment and direct the assessing authority to make a fresh 
assessmefit after such further enquiry as may be directed 
and 

(h) jn tl-e c?ie of 212 orc'cr under seciion 9, cd~l~lrrn, cancel or  
vary such orders : 

Provided that no enhancement of an assessment shall be made 
under this section, unless the appellant has had a reasonable 
opportunity of showing cause against sucbc enhmcement. 

(5) A copy of the order disposing of the appeal should be 
serve6 hy the appellr.+? authority on the appellant. 

- - .. - 
1. Substituted by Act No. XVIII of 1966 for "under section 9." 
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12. Revision.--(1) 'The Commissioner may, on his own motion 
or on an application, call for the record of any proceeding under 
this Act pending before or decided by any authority subordinate 
to him and after such inquiry as he deems necessary may pass 
such orders as he thinks fit: 

1 
Provided that no such application shall be entertained in any 

case where an appeal lay against the order but the applicant 
failed to prefer it within the time prescribed therefor: 

Provided further that the Commissioner shall not pass any 
order prejudicial to an assessee without giving him a reasonable 
opportunity of being heard. 

I 
(2) The application under sub-section (1) shall be made within 

six months from the date of service of the order complained of, 
but the Commissioner may, on proof of sufficient cause, entertain 
an application after the period so fixed. 

I 
13. Communication to assessee of order passed under section 

11 or 12.-An authority passing any h a 1  order under section 11 
or section 12 shall communicate such order to the assessee. 

i, 14. Income escapig asst?sment.-If for ny reason any agn- 
cultural income chargeable to agricultural income tax has 
escaped assessment for any year or has been assessed at too low 
a rate, the assessing authority may, at any time within three 
years of the end of that year, serve on the person liable to pay 
agricultural income tax on such agricultural income a notice 
containing all or any of the requirements which may be included 
in a notice under section 7 and may, upon service of such notice, 
proceed to assess or re-assess such income, and the provisions of 
this Act shall, so far as may be, apply accordingly as if the 
notice were a notice issued under that section : 

Provided that the tax shall be charged (at the rate at which 
it would have been charged if such income had not escaped 
assessment or full assessment as the case may be. 

15. RectMcation of mistake.-(1) Any authority which passed 
an order of assessment or any order in appeal or revision may, 
on his OM motion, or on an application by the assessee, at any 
time within three years from the date of such order, rectify; 
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any mistake apparent on the iace of the record of the assessment, 
appeal or revision, as the case may be : 

- *a 
Provided that no such rectification shall, i f  it has the effect 

of enhancing the assessment, be made unless the assessee has 
been given reasonable opportunity of being heard. 

(2) Where any such rectification has the effect of reducing the 
assessment, the assessing authority shall refund the excess 
amount to the assessee. 

16. Powt!r to take rvideurc. tin - 1 ;  The assessing 
authority, the appellate authority and the Commissioner shall, 
for he purposes of this chapter, have the same powers as are 
vested in a Court under the Code of Civil Procedure, Svt. 1977 
when trying a suit in respect of the following matters, 
namely :- 

(a) enforcing attendance of any person and examining him 
on oath or affirmation, 

(b) compelling the production of any document, and 

(c) issuing commission for the examination of, any witness. 

CHAFTER IV 

RECOVERY OF TAX AND PENALTY 

17. Tax how payable.-(1) The amount specified in any notice 
of demand under section 10 or in any order communicated under 
section 13 shall be payable in four equal instalrnents. 

(2) The first instalment shall be paid within one month of the 
service of the notice of demand or communication of the order, 
as the lase may be, and each subsequent instalrnent within two 
nloliths of the previous instalment. 

- --+---w-- - -7 
13) If any instalrnent is not paid within the time allawed under 

su5section (2), the assessee shall be in default. 

Provided that when an assessee has presented an appeal 
under section 11, the appellate authority, on application, may, 
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on such terms and conditions as he may specify, direct that the 
assessee shall be treated as not being in default. 

18. Penalty for default.-(1) When an assessee is in default 
in making a payment of agricultural income tax, the assessing 
authority may, in his discretion, direct that, in addition 
to the amount of the arrears, a sum not exceeding one quarter of 
that amount shall be recovered from the assessee by way of 
penalty. 

(2) For the purposes of sub-section (I), the assessing authority 
may direct the recovery of any sum less than one quarter of the 
amount of the arrears and may enhance the sum so directed to be 
recovered from time to time in the case of a continuing default so 
that the total sum so directed to be recovered shall not exceed one 
quarter of the amount of the arrears payable. 

1 [18-A. The Assessing authority may, at any time or from 
time to time, by notification in writing (copy of which shall be 
forwarded to the assessee at his last address known to the assessing 
authority), require any person from whom money is due or may 
become due to the assessee or any person who holcls or may 
subsequently hold money for or on account of the assessee to pay 
the assessing authority either forthwith upon the money becorn- 
ing due or being held at or within the time specified in the notice 
![not, being before the money becomes due or is held) so much 

of the money as is sufficient to pay the amount due by the 
asaessee in respect of arrears of tax or fee or the whole of the 
money when it is equal to or less than the arrears of tax or fee. 

(2) The assessing authority may, at any time or from time to 
h g ,  amend or revoke any such notice or extend the time for 

making any payment in pursuance of the notice. 
i 

(3) Any person making any payment in compliance with a 
notice under this section shall be deemed to have made the pay- 
ment under the authority of the assessee and the receipt of the 
assessing authority shall constitute a good and sufficient discharge 
of the liability of sulh person to the extent of the amount re- 
ferred to in the receipt. 

I . : 

1. Section 18-A inserted by A& No. XVIII of 1966. 



(4) Any person making any payment to the assessee after 
receipt of the notice referred to in this section shall be personally 
liable to the assessing authority to the extent of the payment 
made or to the extent of the liability of the assessee for the 
amount due under this Act, whichever is less. 

(5) Where any person to whom a notice under this section is 
sent objects to it on the ground that the swn demanded or any 
part thereof is not due by him to the assessee, or that he does 
not hold any money for or on account of the assessee, then 
nothing contained in this section shall be deemed to require such 
person to pay the sum demanded, or any part thereof, to the 
assessing authority. 

(6) Any amount which a person is required to pay to the 
assessing authority or for which he is personally liable to the 
assessing authority under this section shall, if it remains unpaid, 
be a d-large on the properties of the said person and may be 
recovered as if it were an arrear of land revenue. 

Ezplanation.-For the purposes of this section, the amount due 
to an assessee or money held for or on account of any assessee by 
any person shall be computed after taking into account such 
claims, if any, as may have fallen due for payment by such 
assessee to such and as may be lawfully subsisting. 

19. Recovery of penalties and time for recovery of any sum 
payable under this Act.-The Collector may, on the motion of the 
assessing authority, recover any sum imposed by way of penalty 
under the provisions of this Act or  where an assessee is in default 
the amount assessed as agricultural income tax as if it were an 
arrears of land revenue. 
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CHAPTER V 

OFFENCES AND PENALTIES 

20. False verifificat~oa.-If any person makes a statement in a 
'verification mentioned in section 7 or section 11 which is false, 
and which he either knows or believes to be false, or does not 
believe to be true, he shall be deemed to have committed the 
offence described in llsection 1771 of the Jarnmu and Kashmir 
State Eanbir Penal Code, Svt. 1989. I 

1 

2i .  (1) A person shall not be proceeded against for an oflence 
under section 20 except at the instance of the Cornmissioner. 

(2) Before instituting proceedings against any person under 
sub-section (I), the Commissioner shall call upon such person to 
show cause why proceedings should not be instituted against him. 

22. Failure to furnish return or to supply information.-If any 
person fails without reasonable cause or excuse to furnish in 
due time any of the returns mentioned in section 7 or section 14, 
he shall be punishable with fine which may extend to twenty 
rupees for every day during which the default continues. 

23. Bar of suits in Civil Courts.--IYo suit shall be brought in 
any Civil Court to set aside or modify any assessment made under 
this Act and no prosecution, suit or other proceedings shall lie 
against any officer or the Government for anything in good faith 
done or intended to be done under this Act. 

MISCELLANEOUS 1 I 
I 

24. Appearance by authodsed representative.-Any assessee who 
is entitled or required to attend before any income-tax authority in 
connection with any proceeding under this Act, may attend 
either in person or by any person authorised by him in writing 
in this behalf. 

I 
25. Receipt to be given.-A receipt shall be given for any 

money paid or recovered under this Act. 1 

1. Substituted by Act XXVIII of 1966 for "section 127." 
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26. Power to make rules.-(1) The Government may malce rules 
for carrying out the purposes of this Act. 

(2) In particular ancl wltnout prerudice to the generality of 
the foregoing power, such rules may- 

(a) prescribe the form of notice to be given by the assessing 
authority and the forms of return to be furnished by the 
assessee under section 7 ; 

(b) r,r ibe tI.*- form of the notice of demand m~,ntionecl in 
section 10 ; 

(c) prescribe the manner in w!lich and the period, not being 
less than thirty days, within which appeal under section 11 
shall be filed and the manner in which the memorandum 
of appeal shall be verified ; 

(d) prescribe the method by which assessment of agricultural 
income as determined under section 6 shall be made in 
the case of an assessee who does not reside in the State or 
of any assessee who resides in the State and is temporarily 
ahsent therefrom ; 

(e) prescribe the manner in which the tax payabie by an 
assessee who has died after the date of the assessment 
made on him shall be payable ; 

(f) prescribe the circumstances under which and the manner 
in which refulrlds of the tax paid under this Act shall be 
made ; 

(g)  prescribe the authority by whom and the place at which 
azsessment sFz11 be wade in the case of an assessee having 
agricultural income in the jurisdiction of more than one 
assewing authority ; 

(h) provide for any other ma.tter which by this Act may be 
prescribed. 

3) The power to make rules conferred by this section shall be 
subject tc condlt ir.n o E previous publication. 
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SCXmuLE I (See section 3) 

RATE OF AGRICULTURAL INCOME-TAX 

1 [(A). In the case of every individual, Hindu undivided family, 
unregistered firm and other associations of persons ;-- 

(i) on the first Rs 6,000 Nil 

(ii) on the next ks. 4,000 8% 

(iii) on the next Rc. 10,COQ 11% 

(iv) on the next Rs. 30,000 20% 

(v) on the balance of agricultural income 25% 

The exemption limit for agricultural ihcome tax in the case of 
assessee other than the Hindu undivided families referred to in 
(Ej below is Rs. 6,000. 

I 
(B) In the case of Hindu undivided families which had at the 

end of the previous year at least 3 members entitled to partition 
the exeiuplion limit is f xed at Rs 8,000.1 

I 

I 

1. Schedule substituted by Act Na XVIII of 1966. 

I 
I I 




